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1/g.2 .96 Hon'ble 3hri. N, Sahu, Member (A)
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: . Adjourned for admission to 3.4.96.
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Smce the Divisioa Beuva is Dot _ /!
available at present. I t this case be S
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adjourned sine die u.l the Division
‘ : Benoh js available.
. : e Registrodi] e
] : 3.( 7.10.96% Shri U.K. Shukla, the counsel for the applicant.
: ~ o0

. Heard. It appears that new Inquiry Officer was. |

< . ) éppoinﬁed on 2.11.95 to inquire into the disciplinmary

. proggsdinqs aqainst the applicant, chargeshasst for which

uas'issged on 10.3.95. The laérned counsal for the

applicant prays for short adjournment for seekiﬁd
instructionswith regard to the present position oF the

inquiry. List this case on 3.12.96 for hearino on

admissi on.
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/c8s/ " (D. Purkayastha) = “{K.D. Saha)

Member (J) : Membar (A)
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4/03,12.96 Counsel foz.; the applicant : Shri P.K.Bandey, 2
j _ - . shri P.K.Pandey, learned coynsel for the
', ‘, . A . » ‘ . . . ’ v N » * . .. ‘ ’
’appl.a_.Cant‘ suomits. that he wants to withdraw the .case,
[} hd N -:' z N ’ » N . .' . i . ‘;" .‘ L ; N PR o oo .
Prayer allowed. The-case is dismissed|as w:L‘th{»c:}raWn'.i
S . k o / ' ,wﬁ‘“”‘k~ .
KJ (D.Purkayastha) , - ] AKID ,Seha)
- Member (J) o | Member{a)
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